FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VINDHYAWASHINI MARINE SERVICES PRIVATE LIMITED
OPERATING IN THE BUSINESS OF MARINE VESSELS AND PROVIDING INTEGRATED
MARINE, OFFSHORE, AND CREW MANAGEMENT SERVICES.
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. No. RELEVANT PARTICULARS
1. |Name of the corporate debtor along| VINDHYAWASHINI MARINE SERVICES
with PAN & CIN/ E=PNe: PRIVATE LIMITED
CIN: U63010MH2008PTC184453
PAN: AACCV7732P
2. |Address of the registered office Regd. Office: B-15, Shri Nanddham Bldg, Plot
No.59 Sector-11, CBD, Belapur, Mumbai City, Navi
Mumbai, Maharashtra, India, 400614

3. |URL of website Not available

4. |Details of place where majority of| Belapur, Navi Mumbai
fixed assets are located

5. |Installed capacity of main products/| No information available
services

6. |Quantity and value of main products/ | Rs. 4,44,15,178/- revenue from operations in FY 23-
services sold in last financial year 24.

7. |Number of employees/ workmen NIL

8. |Further details including last| Details can be sought by sending email at
available financial statements (with| cirp.vindhyavasinito@gmail.com
schedules) of two years, lists of
creditors are available at URL:

9. |Eligibility for resolution applicants| Details can be sought by sending email
under section 25(2)(h) of the Code is | at cirp.vindhyavasiniio@gmail.com
available at URL:

10. |Last date for receipt of expression of | 28-12-2025
interest

11. |Date of issue of provisional list of| 07-01-2026
prospective resolution applicants

12. |Last date for submission of objections | 12-01-2026
to provisional list

13. |Date of issue of final list of| 22-01-2026
prospective resolution applicants

14. |Date of issue of information| 27-01-2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. |Last date for submission of resolution | 26-02-2026
plans

16. |Process email id to submit Expression | cirp.vindhyavasiniio@ gmail.com
of Interest

17. |Details of the corporate debtor’s| Not Registered with MSME.
registration status as MSME.

Um

Deemed Resolution Professional

In the Matter of Vindhyawashini Marine Services Private Limited

IBBI Reg. No: IBBI/IPA-001/IP-P-02619/2021-2022/14043
Corporate Address: Office No. 25, 3rd floor, Chikhal House, Princess Street,

Date: 13.12.2025

Place: Mumbai

Kalbadevi, Mumbai- 400002.
Validity of AFA: December 31, 2026

Email for Correspondence - cirp.vindhyavasini1o@gmail.com
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VINDHYAWASHINI MARINE SERVICES PRIVATE LIMITED
OPERATING IN THE BUSINESS OF MARINE VESSELS AND PROVIDING INTEGRATED
MARINE, OFFSHODRE, AND CREW MANAGEMENT SERVICES.
{Under sub-regulation 1) of regulation 364 of the Insohvemcy and Bankruptey Board of India

oy g Bank of Baroda, Andheri West, Branch:

di 3 E’F}:‘,’I’ 118, Alka Chambars, SV Road, Andhen West, Mumbai, Maharashira, \

Bank of Baroda PIN- 400058, E-MAIL: viandh@bankofbaroda.coin,
of Ph 022-26706447, Mobie Mo 8557744557

[Insohvency Resalution Process for Corporate Pessons) Regulations, 2016) = - = ”~
= NOTICE TO BORROWER Bank of India
WM. RELEVANTPARTICULARS = j -
1. | Marme of the coraarate debibor VINDHYAWASHINI MARINE SERVICES (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002) . - .
along with PAN & CIN kbR-he, PRIVATE LIMITED Date: 0212/2025 Relationship beyond banking
2 - - =
Eﬁ.ﬁg@:ﬂ%ﬁﬁsm'mdﬂ 5 By Hand delivery / By Speed post with AD | By Courier [ By Email Specialised Asset Recovery Management Branch

f el = 0, Mezzanine Floor, 70/80 M.G.Road, Fort, Mumbai 400 001, Tel 022-22673549

. [ Address of the rogistered office d. Officer B-15, Shn Manddham BIdg, Piot - : ; ; : : » PO ’

i e s i e Ly Mis Kwality Industrial Electrical Solutions (Borrower - Business Loan) Contact Number:- 9819403549 E-mail: SARM.MumbaiSouth@bankofindia.bank.in

' i we | Havi Mumbel, Maharashira, India. 40061 glhrgugllﬂhnimglrfﬁ:l':[uﬁjléf;::‘:l;:lﬁ:hﬂa::::;?;uam Kherani Road, Sakinaka, Andheri East EAUCTIONIEURISALEIUEIMOVEAD EEVIIMMOVABCEIEROEERTIES

- 'E:EL;ﬁ: me T | .ﬁ;ﬁvﬁ!'mﬁ' e HHHEI:IE] _ 400072  Email - hwalltyindustria@gma!i Shm ' ' ' E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial

il oo e I|.:||:'.=.|'-E-|'.|] d PR : Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule8(6) of the Security Interest

RET 'L-;;'i::i;.':'h"fl" e BT T Mr Raju Kisturchand Parmar Mrs Rakha Raju Parmar (Enforcement) Rules, 2002.

PrOUCTS” Sarvices {Barrower - Home Loan & Mortgage Loan) (Co-Borrower - Home Loan & Mortgage Loan) Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
5, | Quantity and vahse of man | Fs. 4, 38.15, 178/ revénue Trorm operations i Add: Flat No 101, Whitelily Nahar Amrit Shakti, | Add: Fiat No 101, Whitelily Nahar Amrit Shakti, below described immovable property mortgaged/charged to the Secured Creditor, the possession of which has
products sarvices sold in last FY 23.24 Sector R-18, Lok Milan Colony, Off Saki Vihar | Sector R-18, Lok Milan Colony, Off Saki Vihar been taken by the Authorised Officer of Bank of India, SARM Branch, will be sold on “As is Where is”, “As is
_financial year R Road, Chandivali, Powal, Mumbal - 400072 Road, Chandivall, Powal, Mumbai — 400072 what is” and “Whatever there is” basis on 29.12.2025, for recovery of respective dues plus Interest and charges
. | Number of employees;’ workmen | NIL Email - kwalityindustrial@gmail.com Email - kwalityindustriali@gmail.com up to date due to the Ban of India from respective borrowe.r. The reserve price and‘earnest money depqsit
. | Further datails including last Dietasts can ba sought by sending amad at : _ . — - - amount shall be as mentioned below in the table. The sale will be done by the undersigned through e-auction
available financal statements {with | clrp.vindhyavasinlL0@gmall.com SUB: Notice under Section 13(2) of the Securitization and Reconstruction of Financial Assets and platform provided at the web portal.
ecnegules) of two years, |15t ol _Enlgmame.m nfi@l:!u‘!! ]n&mg@ﬂﬂ&@ﬂﬂ@”gﬂ “&ql =
crediors sreavaliableat URL: | S Account of 1) Ws. Kwality Industrial Electrical Solutions (Business Loan) [ll) Mr Raju Kisturchand - Reserve Price :
. | Eligibility for resolution appscants | Detads can be sought by sending emad at Parmar & Mrs Rekha Raju Parmar [Home Loan & Mortgage Loan) sr Name of the Borrowers/ Description of The Mortgaged (Rs. In Lakhs) Inspection
under section 25(21ih) of the cirp.vindhyavasinild&@gmail.com ) Guarantor Properties under EMD of the Date/Time
Cade i available at UAL: . Sirl Madam, Not 2nd Amount Outstanding Physical Possession Property and Area
Last date foe receipl of expression | 28122025 Mﬂ@"ﬂﬁmﬁﬂw@m (Rs. In Lakhs)
| of interest _ 1. We refer to our various latter including letter No. VB:ADH:AGM:DKJ:LOANS dated 04.11.2013 and latter M/s. Dimole Traders
Cate of issue of provisional kst of | 07012026 no. VBIADH/DKJ/35/2018-19 dated 25.06.2018 and VBIADH/DKJI36/2018-12 dated 25.06.2018 whereby Mr .Mala;)Harshit Shah Wing A, Villa No.7Y, Dimple Villa, 2050.2
| Prospective resolution applicants | S conveying sanction | renewals of vanous credil facilities and the terms of sanction, Pursuant to the above Mr. Harshit Kantilal Shah | Xhandelwal = Co-operative ~ Housing : - 12.12.2025
L:.it dt."“B zf"'”"."'“’f:'l':'a LR EeRae sanciion / renewals you have availed and started utilising the credit facilities after providing security for the Mrs. Krupa Malay Shah Society Ltd, CTS No- 307/A/1-C, Timing 03:00PM to
AL T o v same, as hersinafter stated. The present outstanding in various lnan/credit facility accounts and the securty T | Mrs. Rekha Harshit Shah | P10t No- 7Y, Shankar Lane, Oppo- 05:00PM
 pststpashma it S interests created for such liabiity are as undes: Amount Ofs — Rs. 1634.80 Shanti Park, Kandivali (W), Mumbai, 205.02 Built Up Area:-

B Y LI | i T : . Maharashtra- 400067 . 7346.58 Sq. Ft.

Date of [ssue of Infarmatian F701-2026 Mature and lype Limit Ratas of Interest Ofs as on Security Lakhs + Interest + Symbolic Possession
remarandurm, Seakiation matrix of facility 021220725 Details Expenses/Charges

A reguest Tor reseluton plans | M/s. Desmo Exports

bo prospective reschution applicants Limi

I R o A Business Loan innameof  |Rs. B0,00,0000-| 13.90% per Rs. 79,809,657/~ +|Equitabl imited 837.45 15.12.2025

et Aot T sl hineliear 26022028 skl ol 0.00 e v Equitahie Mr. Dilip Mishrilal Jindal ~ |A-201, 2nd Floor, Sanpada Station Timing 03:00PM to
resnlution plans Kwality Industrial Elecirical anmem with Interest & Other|Mortgage of

e PP pr—p Sohitions: Cash Dredi monthly rest Charges wel|Flatno 101, 1st 2 | Mrs. Rachana Dilip Jindal |Complex, Sanpada Navi Mumbai 05:00PM

Exprassion of Interest Ar ) p : I i Amount O/s — Rs. 2736.65 |Physical Possession Carpet Area:- 7478
| Expression of Interest o i ey s coount (89750500000031) - 01,11.2025 (Interzsl| Floor, White Lakhs + Interest + 83.745 Sa. Ft

.| Detalls of the corporate gebtor s Mot Reglstered with MSME. 5 4 1 | | q.rt

g s {obd No 503506211000032) upto 31.10.2025) Rs.| Lity, Nahar Expenses/Charges
RS | Home Loan in name of Rs. 32,50,000-[MCLR +000 = [23.37,789.65 +| Amrit Shakdi, e Vernb Retail ndia
Ilislnt::_l:‘ﬁi?zs — mﬂff’- Mr Raju Kisturchand Parmar 8.50% (8.20% at | Interasl & Other| Sector R-18, Pri\;ate Limited 1083.6 16.12.2025
: P RaTnTulinn Fr;r:gwmi'l & Mrs Riekha Rau Parmar present) Charges wef|Lok Milan Mr. Punit Agarwal Commercial Premise Unit No. 401, 4th . Timing. 0:’;-00PM to
In the Matter of Vindhyawashinl Marine Services Private Limited Housing Term Loan 31.10.2025 Colony, Off Saki 3 |Ms. Neetu Agarwal Floor, Sunteck Grandeur, S.V Road 05:00PM
IBBI g, Md: IBBI/IPA-DGL/IP-P-02619/2001-2022/14043 ASTEOR0000010T) - Interest uptol ’ 9 Andheri (West) Pin-400058 . )
. ] : { ] [ pto|Vihar Read
Conpoeate Address: Office No. 25, 3rd floor, Chikhal Houss Oid 10 é 1 e Amount O/s - Rs. 811.14 Physical Possession 108.36 Built Up Area:-
Princess Street, Halbadevi, Murmbas 400002, validity of AFA; Decamber 31, 2026 {Lid no 5035']3-}5 oUU133) 30.10.2025) | Chandivali, Lakhs + Interest + . 6630 Sq. Ft.
Email for Carmaspandence - girpvindhyavasinl 10 Bgmail.com Mortgage Loan in name of Be. 44 70 (00)- MCLR+200= |Rs.8,02,7B6/- +| Powai, Mumbai Expenses/Charges
Mr Raju Kisturchand Parmar s 10.50% (11.20% |Interest & Other| - 400072 owned Unit No. 78 — 82. J Win
h | . , g, Atgaon 17.12.2025
FORM G & Mrs Rekha Raju Parmar 8l present) Charges wef|pyMrRaju Laghu Udhyog Sankul, Plot No. 220, Timing 03:00PM to
INVITATION FOR EXPRESSION OF INTEREST FOR Termn Loan 31.10.2025 Kisturchand M/s. Synoprene Polymers |Hissa No. 4, 5,6, S.No. 219, H. No. 7.| 10230 05:00PM
REEP ENTERTAINMENT PRIVATE LIMITED (357H0600000228) (Interest upto) Parmar & Mrs Pvt. Ltd. Village — Atgaon, Tal. Shahapur, Dist. Plot Area — 1022
OPERATING IN mfﬂ?ﬂﬁﬁﬁ#ﬂ?ﬁi ;L?;;;"ﬂ':;ﬁﬂ::l'”“- AND CINEMA (ol no 503508451000019) 30.10.2025) Rekha Raju Mr. Jatin H Somaiya Thane. 10.230 Sq. Mt. Area:-
(Under sub-regulation (1) ufmgula-tlnmaﬁ.ﬂ. of the Iné-:-lvenwami Bankruptey Board of India TOTAL Re. 1,11,24,232 65 + | Parmar 4 Mr. HarIIaI.Somalya Physical Possession 12008 Sq. Ft.
{Insalvency Resalution Process far Corporate Persons) Regulations, 20186) accrued Interest & | Mrs. Trupti Somaiya . 17.12.2025
S RELEVANT PARTICULARS Charges | mount O/s — Rs.1921.84 tﬁgﬂu 3dh';§; Sérﬁku?hS%’t r\'loggafsozn 113 Timing 03:00PM to
4 . = = —d + + ’ . ’ .
1. | Namea of the corporade debdor REBEP Entertainment Privade Limited 2 I e lalter ur BI:-!I'II:IW|EI:| armant ¢ [ﬂEf.ﬂ dat | 23 12 MH ani H ua Enza U ha'l.' Eﬂkﬂﬂ'ﬂlﬂﬂ adl your Eakhs Ir;ié;:eSt S. No. 221/3(Pt), Vlllage —Atgaon, Tal 05:00PM
| akong with PAN & CIN/ ££P No CIN: UT Z000MH2006RTC 160603 Tl iy d ;i iy St e, gy xpensesiLharges Shahapur, Dist. Thane Plot Area — 1160
i PAN: AAFCABESAL liability to the Bank to the fune of Rs. 79,29, T09.86 {business loan) as on 23,12 2024 and and Rs, 37,56,973.70 Pt - g 1.3 Sq. Mt. Area:- 8178
3. [Addvess of the registered office | r-irpgr-j Office: 502, Plot No. 01794 Prabhat | lakhs (Home Loans) as on 09.06.2023, . . . Physical Possession Sq. Ft.
5 : T = e Sa_n;‘}rux'fl_?as." ,;,I”“"'I_“ '-Til'l 3. hs you are aware, vou have committed defaults in payment of interest on above Cash Credit account ] ] 18.12.2025
.'i.il,llnlljétl Sk 'f'mm'n o foutstanding for the month ended AUGUST 2025. You have also defaulted in the paymentof installment of term M/s. Kismat Enterprises Bunglow No.12, Kismat House, Anmol 181 Timing 03:00PM to
e BT A e 1 |oan whech have fallen due for payment for the month of AUGUST 2025 and thereafler. Mr. Yusuf Nasir Khan L o o
3. |URL of wabsite Mot Awailable i 5 L i : - . Park, Shanti Vidya Nagari Hatkesh, 05:00PM
4. | Detalis of place where majorty "Yhie Corporate Debtor does ot fava any foed | 4. Consequent upon the defaults committed by you, your loan account has been classified as non-performing 5 Mrs. Kismat Nasir Khan Mira Bhayandar Road, Mira Road Built Up Area:-
|0f fixed assets are kcated assets as per the financial statements for he asset on 29.11.2025 in accordance with the Reserve Bank of Indis directives and guidelines. In spite of our Amount O/s - Rs.202.71 (East), Thane 401107 ’ 1057 Sq. Ft.
FY 20324.25, repeated requests and demands you have not repaid the overdue loans including interest thereon. Lakhs + Interest + S b’ lic P e 18.1 o S 9q- A' )
- TIrEalioy Capaity of Fasn T The Conarals DRBior Fas i eEied canaciy | 5. Having regard 1o your mability bo mest your liabilites m raspect of the cradit facilities duly secured by vanious Expenses/Charges ymbolic Fossession pe‘|n39fasce Ftrea.-
e e s for its main products, services | securities mentioned in para-1 above, and classification of your account a8 a non-performing asset, we hereby : g.rt
& | Guantity and vaiue of main Sates from senices we., the distribution of | give you notice under sub-section (£) of section 13 of the Secuntization and Reconstruction of Financial Assels Mr. Rahul Suresh Belwalkar| Flat No. 12, Build No. 4A, Juhu 19.12.2025
| peaducts, sirvices soid in fast fivris. sirieis: nid obier dghits, aficursd ta and Enforcement of Secunity Interest Act, 2002, and call upon you to pay in full and discharge your fiabdities to Mrs. Shibani Rahul Sangeseta Apartment CHSL, Juhu 269 03:00PM to
| inaneial year Rs. 121,67 Iakhs a5 per the auditsd inancial the Bank aggregating Rs. 1,11,24,232.65 (One Crore Eleven Lakhs Twenty Four Thousand Two Hundred g |Belwalkar Koliwada, Behind PVR Lido Cenima, 05:00PM
etatamenis for the financial vear 2024 -25 i Thirty Two Ruppees and Sixty Five Paise) with accrued interest and charges as stated in para 1 abova, Amount O/s — Rs. 689.96 Off. Juhu Tara Road, Santacruz(W), Car ét Area: -
7. |Number of employees/ workman | Wil | within 60 days from the date of this notice, We further give you natice that failing payment of the above amaount Lakhs + Interest + Juhu, Mumbai — 400049. 26.9 750p25 Sa. Ft
& [Further details including 1zst Detaits can be sought by Sending emall at I with interest tll the date of payment, we shall be free to exercise all or any of the rights under sub-saction (4) of Expenses/Charges Physical Possession ) Q- L.
available financial Staterments (with | cirp rhepdnpvinsoivency.in 3 sechion ?3631hl35_ﬂid."'.l:|:.'-'-hi':h pleasa note : " ; = = Land & Building and Plant situated 24.12.2025

| sehedules) of Twe years, sts of B.Please note that, interastwill continue to accrue at the rates specified in para 1 above for each credét facility until M/s. Vijay Plasto Industries | . 5"\ "41 Fire Brigade, Somnath Timing 03:00PM to

|creditors are available a1 URL: | paymentin full Mr. S'_“bhaSh N Kela Road. C.S. No. 34/1-A. GDDIDC 158.13 05:00PM
0. | Eligibdity for resolution applicants | Detalls can be sought by sanding email at | 7. We invite your attention to sub-saction 13 of the said Act in terms of which you are barred from transferring any 7 |Mr. Rishabh S Kumar Near Dabhel Fire Brigad’e and Kris Plot Area:- 1260

| undder saction 25{2xh) of the cirp.rbep@inpeinsabiency.n of the secured assets referrad fn in para 1 above by way of sale, lease or atherwise (other than in the ordinary Amount O/s —Rs.1369.40 | ' Company, Ringanwada, Village — Sq. Mt. Carpet

{Code |a available at URL: . course of busness), without obtaining our price writien conzant. Wa may add thal nen-compliance with the Lakhs + Interest + S I 15.813 A
10, [Last date for receipl of expression | 28-12-2025 | above provision contained i section 13(13) of the said Act, is an offence punishable under section 2% of the Expenses/Charges g;&hskliﬁagégsgz?éfwrat - 396210 ’ 6 47;°ér§2.-Ft

| of Ivlurest | Al ; - A
11.|Date of issue of provisional listof | O7-04-2026 | 8. We further imwite your attention to sub section (3) of section 13 of the said Act in terms of which you may redeem Mr. Shashikant Raghunath |Flat No. 901, 9th Floor, Dolphins 68.40 22_'12'2025

_ |peospective resolution applicants | . | the secured assats, iftha amount of dues togedher with all costs, charges and expanses incurmed by the Bank is Shinde Pride, Near Metacross Gym, Plot No. 03:00PM to
12, |.F|5-" ciate for F.'l.l.ll"-‘.'ll:‘\..""\.ll'll'l 4. 12012026 | tendered b!lr !F:'l-'. EI. En!" tlme tIE'itllﬂ 1hE dﬁtﬁ '}1 ﬂub"w‘liun Df nofice rl:lr F"Jb{"ﬂ auﬁlunl'|nll|'|1|ng quuta‘huﬂsﬁlendef 8 Amount OIS - RS. 117.41 ZB, SeCtor - 34A, OVe. Kharghar, NaV| . 05:00PM
___|shjectioas to provisional kst L | Iprivate treaty, Plaase note that after publication of the notice as above, your right to redeam the secured assats Lakhs + Interest + Mumbai 410210. 6.84 Built Up:- 849.40
13.| Date of imsue of final lish of 22012028 i will ot b= available Expenses/Charges Physical Possession Sq. Ft.

|prpiective roluban i P | 8. Pleasa nota that this demand nobee ks withoul prejudice to and shall not be construed as waiver of any other Mr. Sunny Mukesh Shah Flat No. 1203, Tower-14, Atlanta Eden 18.12.2025
14.| Date C'r 'f"-'EL“’ "“IJ“TI'?T'_“‘“_ r 21012028 rights or remedies which we may have, including without limation, the right fo make further demands in Mr. Chirag Vijay Shah World, Pipeline Rd, Opp. Pwd Guest, 23 Timina 10:00AM to

TF:',T:' v ﬁ_'["&'wer"'.'i':lﬂrﬁ' 'L':': TESPEE}C'TSUI“”SUWIH!’-ND s, 9 Mr. Kinjal Vijay Shah House, Bhadwad Gaon, Sonale 192'06PM
R DIREEL TN TRl V) P Yours faithfully, Amount O/s — Rs.148.62 Village, Bhiwandi, Temghar, Thane — . )
_ |10 prospective resolution applicants | o | (Daepak Sarkar) Lakhs + Int t+ 421309 Carpet Area:-
1%, | Last date for submission of 2502-2025 i Chief Manager Ea S r}g;es Phvsical P . 23 716.02 Sq. Ft.
16, | Process emall il to sulsmit citp. rhep@npyingalvency. in I Bank of Baroda - M/s. Shubham Developers 12 nos. of Flats each admeasuring
Expression of Irieras] 45 ; of ¢ 4.1 = : 2480 sq. ft on Land and building 3679.2
T7,TDetaiis of the tomorate Tobors | ot Fsg=mred 1 Enclosure; 1. Siatementof account from 01-08-2025 w0 09-12-2025 M_r. Shahezad Qayyum situated at CTS No 1499 to 1510 of .
reglstration status as MSME. | NOTICE TO GUARANTOR ',;,{f'{]mar Shaikh vilage Kole-Kalyan, Masjid Road, 20.12.2025
S/ (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002) Mr: Faiyaz Shaikh Vakola, Santacruz E?SL Mumbai-55, Timing 03:00PM to
(Formerly Known as Mantrah. .L';ii:‘;';l?’p‘i:‘}zlﬂL‘Ll::‘pﬁﬂiit“ﬁ.;"n'i’d‘i By Hand delivery | By Speed post with AD | By Courier / By Email 19 M. Lakaulla Shaikh ﬁ,d;ﬂ; 22,;:"533?1;;83256.?'e?; B i?ts ﬁooiﬂa._
Through its Director - Mr. Ritesh Prakash Adativa To Mr. Abdul Aziz Sayyed u b Uik -p Area:
Resolution Professional (Flat no 101, 201, 301, 401 , 501 , 601 i 367.92 29760 Sq Ft.
RBEP Entertainment Private Limited {In CIRP) Mrs Rekha Raju Parmar Mr Raju Kisturchand Parmar Mr Hitesh Kisturchand Parmar ﬁ::(%‘;n: ﬁltsé';zs;709.04 701, 801, 901, 1001, 1101, 1201)
IBEI Reg. No: IBBI/IPE-DD40/1PA-2,/2022-23/50021 (Guarantor of Mis Kwality (Proprietor cum Guarantor of Mis| (Guarantor of M's Kwality Expenses/Charaes Under construction Building
AR neel il o Non S oo NI SR AR, Industrial Elactrical Solutions) | Kwality Industrial Electrical Industrial Electrical Solutions) P 9 Physical Possession
Date: December 13, 2025 .ﬁmmr’ of AFA: December 31, 2025 Add: Flat No 104, Whitelily Nahar | Solutions) Add: Flat Mo 101, Whitelily Mahar Commercial Shop No. 03, Ground 18.12.2025
Place: Mumbai Email far Correapondence - clrp rbep@npvinsolvency.in Amrit Shakti, Sector R-18, Add: Fiat No 107, Whitelily Nahar | Amnit Shakti, Sector R-18, Lok Floor, Kungle Apartment, Municipal 8 03-.00|.=M to
Lok Milan Colony, Off Saki Vihar |Amrit Shakti, Sector R-18, Lok | Milan Colony, Off Saki Vihar House No. 1482, New Kaneri, Mouje 05:00PM
COURT ROOM NO. 31 Road, Chandivali, Powal, Milan Colony, Off Saki Vihar Road, Chandivali, Powal, Kaneri, Taluka Bhiwande, Dist — Built u .
p Area: -
IN THE BOMBAY CITY CIVIL COURT BOMBAY AT MUMBAI Mumbai - 400072 Road, Chandivall, Powai, Mumbai - 400072 Thane - 421302, 0.80 252.52 Sq. Ft.
COMMERCIAL SUIT NO. 23 OF 2020 Email - Mumbai - 400072 Email - ialysi Physical Possession
i . ! ; M/s. Renal Dialysis Center -
ORDER V RULE 20 OF CIVIL PROCEDURE 1908 kwalityindustrial@gmail.com Email - Mr. Mohammed Hasnain Commercial Shop No. 02, Ground 18.12.2025
Plaint lodged on: 11.09.2019 Plaint admitted on : 17.01.2020 kwalityindustrial@gmail.com Abdul Kalam Ansari Floor, Kungle Apartment, Municipal 9.11 03:00PM t
- ul Kalam Ansari H No. 1482 New K M : o
Under Order V, Rule 2 of the Code of Criminal Procedure 1908 r/w, Section Mr Hitesh Kisturchand Parmar - |Mr Hitesh Kisturchand Parmar | Mr Hitesh Kisturchand Parmar 11 | Mr. Rashid Akhtar Ansari ouse No. » New raneri, Mouje 05:00PM
16 of the Commercial Court Act 2015 _ (Guaranter of M/s Kwality|(Guarantor of Housing Loan & | (Guarantar of Housing Loan & Amount O/s — Rs. 230.24 '}Fﬁgﬁg’_ E;uskan Bhiwande, Dist - Built up Area: -
RULE 51, SUMMONS to answer plaint under Section 27 O. V.rr. 1,5,7 & 8 Industrial Electrical Solutions) | Mortgage loan of Mr Raju Mortgage loan of Mr Raju Lakhs + Interest + Phveical Possession 0.91 294 Sq. Ft.
and O. VIl r. 9 the Code of Civil Procedure Add: Mis Welcome Electric!Kisturchand Parmar & Mrs Kisturchand Parmar & Mrs Expenses/Charges y :
CANARA BANK a body corporate constituted under the Banking Companies Industrial Shop No 2 Gadekar)Rekha Raju Parmar)Add: Flat No | Rekha Raju Parmar) (F3|ommel20|al | Srfp rtNO' ,?4’MGr.°l.mO: 18.12.2025
(Acquisition and Transfer of Undertakings Act, 1970, having its Head office at Colony, Mohili Village, Near 101, Whitelily Nahar Amrit Add: Mis Welcome Electric ng;é N‘é”91282 pﬂewe}’(‘a’neriumﬁ?‘e 10 03:00PM to
112, J C Road, Bangalore - 560002 and one of its Branch Office Sakinaka Metro Station, gate No 2, | Shakti, Sector R-18, Lok Milan | IndustriaiShop No 2 Gadekar Kaneri. Taluka Bhiwande. Dist J_ 05:00PM
amongst oth?rs knowr.1 as Sewri Branc.:_h , having addrgss at Unit No. .9/10 Sakinaka, Andheri East, Mumbai— | Colony, Off Saki Vihar Road, Calony, Mohili Village, Near Thane’— 451300 ) Built up Area: -
1st F_Ioor, Rajiv Industrial Estate, Golaniji Hill Road, Sewri West, Mu_mba|-400 AB007T? Chandivall, Powai, Mumbai — Sakinaka Metro Station, gata No Physical Posseésion 0.10 312.50 Sq. Ft.
2(1)3 in theoff_tate of Maharashtra, represented by Mr. Ankur Kumarpsllz?n_ﬁglg:tle:: Email - 400072 2, Sakinaka, Andheri East, Torms and Conditions of the E-auction are as under:
ears, Jieer Mumbai - 400072 1. The sale will be done on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS” basis and will be
Norsas SUB: Notice under Section 13{2) of the Securitisation and Reconstruction of Financial Assets and conducted "On Line”
i ; : Notice under Section of the Securitisation a nstruction of Financial Assels a -
rr. ?\lnsaTn GMOhdc; ,:Ikhlaccz;ue, Ag.e Srl:l.ot "Klr\]own, GdUILS.h:OpO(;\l 4% 8, II; Ic;t N(;). 4t7 ' Enf_nr_l:ar?m;lt_nlE‘pé:ur_ﬂu',__lr'l_tu-r_astﬁ.v.:_l:jﬂﬁfhur_atﬁaﬂu;{:_al_lﬂ_d_"ﬁc? 2. Bidder will have to visit www.baanknet.com for registration and participation in E auction. EMD cut-off date
Tlne 0. 1, round Floor, ovandi, shivaji Nagar viumbai- ---petendants Sirf Madam. S LSS s = and time will be 29.12.2025 till 04:00 PM. Bidders are requested to complete all registration and EMD related
1O'M Ansari Mohd. Akhl The Defendants ab q Re: Your guarantee for credit facilities granted to (1) M's Kwality Industrial Electrical Solutions (2) formalities within the given time limit only.

- Mr. Ansari Nohd. aqueq [ ne Leiendants abovename A Hnusl:fq_lt_raﬁmm ranted to Mr Raiu Kisturchand Parmar & Mrs Rekha Ralu 3. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the property/
I(DAS pedrF?rdker f\atedKoTkoa'1)11.%2%550;2?6?8:9 "; chth Room No. 31, H.H. Pirinar " ies. However, the intending bidders should make their own independent inquiries regarding the encumbrances,

rasad Frakashrao Kulkarni a amber summons . g i i title of the property/ies put on auction and the claims/ rights/ dues/ affecting the property, prior to submitting their
WHEREAS the above named Plaintiff has filed relating a Plaint in this Honorable 1 iig:fﬁ:jwarEpvﬂfﬁzﬁueugt:nﬁzf:;ﬂiiiﬁ:aégﬂlfE}[ZEE;::;M:?HTJL;E;’ §55?|$£1E|E;ﬂzg bid. The E-auction advertisement does not constitute and will not be deemed to constitute any commitment or
Court against you and you are hereby summoned to file a written statement Rabilltias _h'lgan gr'al ari ?EITTIE' thescaalt :r" gt i;n:rrf:;i o .--. .h ?;le'ﬂ's Kwalit gl duﬁtri;I;aEl htrical any representation of the bank. The property is being sold with all the existing and future encumbrances whether
within 30 days of the service of the present summons and in case you fail to file P bl 21 kil ’ el B ; y n' et known or unknown to the bank. The Authorised Officer/ Secured Creditor shall not be responsible in any way for

Solutions and (b) Mr Raju Kisturchand Parmar & Mrs Rekha Raju Parmar, for aggregate cradil imits of (a)
the written statement within the said period of 30 days you shall be allowed to Rs. 80.00.000)- and (b) Rs.32.50.0000- + Rs.14.70.000- with lej Hi ! 4d |E'Ih y Ivrl B ﬁl:" i any third party claims/ rights/ dues. No claim of whatsoever nature will be entertained after submission of the
file the written statement on such other day, as may be specified by the court, ﬂ;él QI.JIEFE:I'I'IEE.;'.II"U%E?FII: R rw- Wi HlRredl lereon Tore parlicuiary sl dutin e online bid regar_ding prope_rty/ies put for _sale_. _
for reasons to be recorded in Wr|t|ng and on payment of such costs as the court - I hl - ' PR d 4. The date of on line E-auction for propertles listed will be between 11.00 AM to 5.00 PM on 29.12.2025.
deems fit, but which shall not later than 120 days from the date of service of o '.u"i'eha:.retn 'I_":ar"_"";" you ltl'hfd_tfl;:dl:unn'uwerQﬁﬁcu!'nmﬂl&ﬁﬁfauﬂﬁf?tpam%ntﬂ;h;:ullzgll.lltée;ua;:l{junsequg?w 5. To better facilitate the inspection, interested buyers are requested to intimate the branch through e-mail at SARM.
summons. On the expiry of one hundred and twenty days from the date of ?'_5 E'Ju?'-‘lm 5 DEEN Classiied &5 Non-perionming as5se X cogy o "'E"'i-": Ge E iR ‘:'3’5'5'{ ) MumbaiSouth@bankofindia.bank.in and/or through contact numbers mentioned above and/or through Bank of
_ _ _ _ _ 13(2) of the Secuntisation and Reconsiruction of Financial Assets and Enforcement of Secunty Intersst Act, .
service of summons. vou shall forfeit the right to file the written statement and ! 4 x 3 ! India, SARM BRANCH contact no. 022-22673549, to better facilitate the inspection.
> Y ) 9 _ 2002 sent by us to the borrower is enclosed. Since the borrowsr has commitied defaults, in terms of the 6. Bid shall be submitted through online procedure only.
§e cour? shalt not allow the wr.ltten statement to be taken on record : guarantee you have become liable 1o pay to us the outstanding amount of loan/credit facilities aggregating 7. The Bid price to be submitted shall be at least one increment over and above the Reserve price and bidders are to
The Plaintiff therefore Pray :- - Rs. 1,11 -241132-55_[‘3“ Crore Elﬂ“_“ Lakhs Twenty Four Thousand Two _H““‘d'ﬂd Thirty Two Rupees improve their offer in multiples of Rs. 25,000/- (Rupees Twenty Five Thousand only) for properties listed above.
a) That the Defendants he decreed and ordered to pay to the Plaintiffs sum of and Sixty Five Paizse) with accrued interest and charges and wa hereby invoke the guaraniee and call 8. Bidders are advised to go through the website for detailed terms & conditions of auction sale before submitting
4,21,017.32/- (Rupees Four Lakh Twenty One Thousand and Seventeen upon you to pay the said amount within 60 days from the date of this notice. Please note that interest will their bids and taking part in E-Auction sale proceedings.

and Paise Thirty Two only) as on 05,09,2019 as per particulars of claim continug to accrue at the rates specified in para 1 of the notice dated 02.12.2025 served on the bomower (copy 9. Bidders shall be deemed to have read & understood the terms & conditions of sale & be bound by them.

given in Exhibit “1” with the further interest at the rate of 9.70% p.a. overdue anclosed). 10. It shall be the responsibility of the interested bidders to inspect and satisfy themselves about the property before

with monthly rests plus 2% penal interest from the date of filing of the suit 3. We further wish to inform you that in regard to the ‘security provided by you to secure your guasantee submission of the bid.

till the date of judgment and thereafter further interest at the same rate obligations for the due repayment of the loans and advances by the borrower, this notica of 60 days may piease 11. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and

from the date of judgment till payment as the advances were granted to the b treated as nofice under sub-zaction (2) of section 13 of the Securitisation and Reconstrection of Financial the EMD of unsuccessful bidders shall be refunded.

Defendants for commercial purposes within the meaning of Order 38 of the Assets and Enforcement of Secunty Interest Act, 2002. We further give you notice that failing payment of the 12. The Earnest Money Deposit shall not bear any interest. The successful bidder shall have to deposit 25% of the

Code of Civil Procedure, 1908; above amount with interest uplo the date of payment. we shall be at Eberty to exercise alf or any of the rights sale price including EMD already paid, within next day of acceptance of bid price by the Authorised Officer and
a) That the Defendants may be directed to pay to the Plaintiffs their costs of under sub-section (4) of section 13 of the said Act. which please note. the balance of the sale price on or before 15th day of sale. The auction sale is subject to confirmation by the

the suit and 4, We invite your atiention to sub-section{ 13} of section 13 of the said Act in termz of which you are barred from Bank. _Default in deposit of amount by the sugcessful bidder wquld e.ntail forfeiture of the V\{holg money, already

case may require. than in the ordinary course. of business), without cbiaining our prior written consent. We may add that non- prO_pefty/ amount. . . . _ . _ _

You hereby summoned to appear in this Court within 30 days from the compliance with the above provision contained in section 13(13) of the sasd Act, is an offence punishable under 13. Neither the Authorised Ofﬁc_:er / Bank nor e-Auctl_on service pr_owder will be held responsible for any In_ternet
date of service of summons, in person or by an Advocate able to answer all section 29 of the Act. Network problem/Power failure/ any other technical lapses/failure etc. In order to ward-off such contingent
material questions relating to the suit, or who shall be accompanied by some 5. We further invile your attenfion to sub section (8} of section 13 ofthe said Actin terms of which you may redeem S'tuat'og thke mtetresfted b|ddersfa”re re?tg(?st?_d to etr;]surepfha:' they ar(: technically well equipped with adequate

i the secured assets, if the amount of dues togather with all costs, charges and expenses incurred by the Bank is power back-up etc. for successiully participating in the e-Auction event.
oth.er'person able to answer all such qugstlong to answer the above named i e [ ol gt it f R e 14.The purchaser shall bear the applicable stamp duties/ Registration fee/ other charges, etc. and also all the
laintiff and as the suit is fixed for the final disposal. vou must produce all lendered by you, at any time before the date of publication of nofice for public auchonfinvifing
p _ posal, y pr i g ; L Frincsl § ki o : ] statutory/ non-statutory dues, taxes, assessment charges, etc. owing to anybody.
your witnesses on that day, and you are hereby required to take notice that in quotalionsiender fprivate frealy. Please note that alter pubSication of the nofice a5 above, yournght toredeem ) : ) . . . .
Sefault of vour a earance’on the dav before mentioned. the suit will be heard the secured assets will not be gyailahle 15.The Author|§ed Officer/Bank is not bou_nd to accept the highest offer and_ has th(_e absolute right & dlscretlon_ to
u yourapp y » thesu : &, Please note that this demand notice is without prejudice to and shall not be construed as waiver of any olher accept or reject any or all offer(s) or adjourn/ postpone/ cancel the e-Auction or withdraw any property or portion
and determined in your absence and you any document in your possession .*4;11[5 s femiadies whith we. may have oxciding withot e i he tahtt: meks futher dermands in thereof from the auction proceedings at any stage without assigning any reason there for.
or power containing evidence relating to the merits of the plaintiffs case or .feape-:tu-f;urrslcming b g LIE ’ ' b ; 16. The Sale Certificate will be issued in the name of the purchaser(s) / applicant (s) only and will not be issued in any
upon which you indented to rely in support of you case and in particular for the LR ' ' other name(s).
Plaintiff's the following Documents :- IE;:;E L‘;E::Em 17. The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial
Given under my hand and the seal of this Hon’ble Court. Ehlﬂ?hla-na o & Authorizad Offices Assets and Enforcement of Security Interest Act, 2002. Further details/enquiries if any on the terms and conditions
Dated this 1st day of December 2025 Sd/- Dated 02 1192025 of sale can be obtained from the respective branches on the contact numbers given.
@ For Registrar, E: ke A SALE NOTICE TO BORROWER/ GUARANTORS
i ivi Crasure: LOpY of nolich tn borrower The undersigned being the Authorized Officer of the Bank of India is having full powers to issue this notice of sale and
City Civil Court, Bombay
RAJKUMAR K. SHUKLA LAW FIRM ADVOCATES AND CONSULTANTS exercise all powers of sale under securitization and reconstruction of financial assets and Enforcement of Interest
ADVOCATE FOR PLAINTIFF, Office No. 10, 2nd Floor, Building No. 84, Ag;t, 2002 and the rules framed there under._You have committed default in payment of outstandl_ng dues and interest
Janmabhoomi Marg, Fort, Mumbai-400 001,91-9833625098, 022-22876392 with the monthly rest, cost and charges etc. in respect of the advances granted by the bank mentioned above. Hence,

the Bank has issued demand notice to you under section 13(2) to pay the above mentioned amount within 60 days.
You have failed to pay the amount even after the expiry of the 60 days. Therefore, the Authorized Officer in exercise
of the powers conferred under section 13(4), took possession of the secured assets more particularly described in
the schedule mentioned above. Notice is hereby given to you to pay the same as mentioned above before the date
fixed for sale failing which the property will be sold and balance if any will be recovered with interest and cost from

advshukla4@gmail.com
You are hereby informed that the Free Legal Service from the State Legal
Services Authority. High Court Legal Services Committee, District Legal
Services Authority, and Taluka Legal Services Committee, as per the

eligibility criteria are available to you and in case you are eligible and you. Please note that all expenses pertaining to demand notice, taking possession, valuation and sale of assets etc.
desire to avail the free legal services, you may contact any of the above shall be first deducted from the sale proceeds which may be realized by the undersigned and the balance of the sale
Legal Services Authority/Committee. proceeds will be appropriated towards your liability as aforesaid. You are at liberty to participate in the auction to be
Advocate for Plaintiff Signature held on the terms and conditions thereof including deposit of earnest money.

NOTE: Next date in this Suit is 24.12.2025. Please check the status and next/ Sd/-
further date of this Suit on the official website of the City Civil & Sessions Date: 12.12.2025 Authorized Officer

Court, Gr. Bombay. Place: Mumbai Bank of India

epaperfinancialexpress.com
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